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IN THE COURT OF THE ASSISTANT SESSIONS JUDGE 

SONITPUR, TEZPUR 
 

Sessions No-45 of 2019 

(GR CASE NO.2778/2018, U/s 498 A/307/506 of IPC) 

State 
-Vs- 

 Smt. Anjali Sarkar …..Accused 
 

             Present: - Sri N. J. Haque, LLM, AJS 
                           Asst. Sessions Judge 
                           Sonitpur, Tezpur 

 

       Counsel for Prosecution : Smt. N. Rahman, Addl. PP 
       Counsel for Defence  : Mr P. Biswas,  Advocate   

 
Date of Evidence     : - 18-06-2019, 01-08-2019  & 29-08-2019  
 Date of Defence Evidence  : - Nil 
Date of S/D                       : - 05-09-2019 
Date of Argument              : - 05-09-2019 
Date of Judgment              : - 05-09-2019 
 

         JUDGMENT 
                    “Synopsis of Prosecution’s Case” 

1. Prosecution case appears to be in a short campus is that on 16-07-2018 one Smt. 

Alpona Sarkar lodged an ejahar before O/C Chariduar PS alleging inter-alia that both 

the FIR named accused persons are being her brother-in-law and sister in-law 

tortured her physically and mentally and threatened her with dire consequences of 

life. It is further alleged that on 15-07-2018 at night while she was opening the 

door of her house, both the accused persons dragged her from her back side and 

attempted to set fire by pouring kerosene and hearing hue and cry people nearby 

saved her.  

 “Investigation” 

2. On receiving the ejahar, O/C Chariduar P.S registered Chariduar P.S Case 

No.209/18 u/s 498A/506/307/34 of IPC and the case was investigated into. On 

finishing point of investigation, the I.O has submitted charge-sheet against the 

accused Smt. Anjali Sarkar u/s- 498A/506/307 of IPC and consequent to that, Ld. 

Judicial Magistrate, 1st Class, Tezpur committed the case to the Hon’ble Court of 

Sessions, Sonitpur. Thereafter, Hon’ble Court of Sessions, Sonitpur transferred the 

case to this Court for trial. 
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“Appearance & Charges” 

3. On receiving summons from the Court, the accused person appeared before the 

Court and she was allowed to go on bail. Subsequently, on hearing both the sides 

charges u/s 498A/307/506 I.P.C against the accused Anjali Sarkar framed and the 

charges were explained and read over to the accused person, on which she pleaded 

not guilty and claimed to be tried.  

“Trial & Statement of Defence” 

4. During trial, prosecution side examined as many as 8 nos. of witnesses, including 

the informant-cum-victim. Accused Anjali Sarkar was examined u/s 313 Cr.P.C and 

her pleas of denial were recorded in separate sheet and kept with the record. The 

accused declined to adduce any evidence in her defence. 

5. Following are appears to the Points for Determinations:- 

i. Whether the accused Anjali Sarkar being the sister-in-law of the 

victim Smt. Alpana Sarkar, on 15-07-2018 and on previous 

occasions, subjected her to cruelty (both physical and mental), 

and therefore committed an offence punishable U/S 498 A of 

the Indian Penal Code?  

ii. Whether the accused Anjali Sarkar on 15-07-2018, at Pakbil 

Khelmati, under PS- Charidaur, caught hold the victim Alpana 

Sarkar from backside and dragged her and with intent to kill her 

poured kerosene oil on her body with knowledge that his acts may 

cause death of the victim and accused would have been guilty of 

murder and therefore committed an offence punishable U/S 307 

of the Indian Penal Code?  

iii. Whether the accused Anjali Sarkar on or about the same day, time 

and place and on previous occasions, committed criminal 

intimidation by threatening to Alpana Sarkar with dire 

consequence and therefore committed an offence punishable U/S 

506 of the Indian Penal Code?  

“DISCUSSION, DECISION AND REASONS FOR SUCH DECISION” 
6. Considering the accusations levelled against the accused of this case, charges u/s 

498 A/307/506 IPC were framed. In the light of charges framed against the accused 
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the prosecution side of this case has got the burden to prove that accused Anjali 

Sarkar being sister-in-law of victim tortured her mentally and physically and further 

attempted to kill her by way of pouring kerosene upon her body and threatened her 

with dire consequences of her life.  

7. In an offence u/s 498 A of IPC, the prosecution side needs to establish that the 

physical and mental torture so grave in nature upon which the victim may commit 

suicide and in an offence punishable u/s 307 of IPC, the prosecution needs to 

establish and prove that the acts of the accused of pouring kerosene would have 

caused the death of the victim which may amount to murder subsequently. 

8. Now, in the forthcoming discussion, this court shall try to ascertain whether the 

prosecution side able to prove all the essential ingredients of the offences by 

adducing trustworthy evidences ? 

9. For the sake of proper appreciation and for arrival of proper conclusion of dispute, 

let us discuss all the above three points for determination together in the light of 

evidences adduced before this court by the prosecution.  

10. In this case, 8 nos. of witnesses were examined by the prosecution side out of 

which PW-1 being the victim -cum- informant deposed that one year back at about 

8 p.m., while she was attempting to open the door, accused poured kerosene from 

the back side and she saw accused Anjali poured kerosene on her body and on fear 

she ran towards Khelmati Centre.  She introduced certain new facts in her evidence-

in-chief by stating that accused used to quarrel regularly with her over some illicit 

relationship between accused and her husband and accused disliked her. The facts 

those newly introduced by the informant had not been pleaded in her ejahar. Had 

there been occurrence of illicit relationship between her husband and accused or 

had there been incident like torture or disliking the informant by the accused on the 

pretext of such illicit relationship, then the victim-cum-informant ought to have 

pleaded those facts in her ejahar.  

11. Now, coming to the facts of pouring kerosene on the body of victim from back side 

by the accused Anjali, it is seen form the evidence of PW-2 that at the time of 

incident, she suddenly saw informant run towards the paddy field to go Khelmati 

centre and prior to that there was hue and cry at the house of informant. 

Thereafter, PW-2 along with accused came out from the house and talking together 

as to what happened with the informant and why she run towards the paddy field. 

The version of PW-2 makes it categorical that after hue and cry the informant run 
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towards paddy field to go Khelmati centre and PW-2 with the accused came out 

from their house and talked as to what happened with the informant and why she 

run towards paddy field. PW-2 further claimed that no incident happened as claimed 

by the informant and accused not involved with the alleged incident.  

12. Hence, the evidence of PW-2 who saw the victim running towards paddy field to go 

Khelmati centre makes it categorical that no such alleged occurrence took place as 

claimed by the informant.  

13. PW-3 heard shouting from the house of the informant one year back. PW-4 heard 

that informant run towards paddy field and thereafter police brought Alpona and 

they found the body of informant with kerosene. She further deposed that there 

was a dispute between the informant and accused over the illicit relationship 

between the husband of informant and accused. He further deposed that he doesn’t 

know who poured kerosene over the body of informant. The evidence of PW-4 

appears to be hearsay in nature and he does not know who poured kerosene over 

the body of informant. Had there been an offence of pouring kerosene by the 

accused on the body of the informant then on recovery of Alpona Sarkar by police 

when PW-4 found body of informant with kerosene, he would have heard from the 

informant as to who poured kerosene upon her body. PW-4 although in his 

evidence-in-chief claimed that there as a dispute between the informant and 

accused over the illicit relationship between the husband of informant and accused, 

but during his cross-examination he categorically deposed that he does not know 

the differences between the informant and the accused. That part of his evidence 

makes his version contradictory in nature. Above all, he had not seen any incident 

and he does not know who poured kerosene on the body of informant.  PW-5 has 

not personally seen the incident. He only heard that somebody had poured 

kerosene oil on the victim Alpana Sarkar. His house is situated adjacent to the 

house of victim. PW-6 heard that victim Alpana falsely lodged ejahar against the 

accused.  PW-7 is the Medical Officer who has not found any injury from the body 

of informant. PW-8 is the IO who submitted charge-sheet vided Ext.4.    

14. To sum up the evidences on record, it is seen that the evidence of PW-1 and PW-2 

appears to be contradictory with each other and the versions of the victim not 

appears to be supportive and corroborative from any part of independent witnesses 

upon which her evidence may be relied upon.  



       

 
Sessions Case No-45 of 2019 

(State of Assam Vs. Smt. Anjali Sarkar) 

5 | P a g e  

 

15. As per the prosecution story, victim was medically examined and the doctor did not 

find any injury. Had there been an occurrence of pouring kerosene on the body of 

victim then the doctor ought to have found with fragrance of kerosene from the 

body of victim at the time of her medical examination.  

16. To sum up the evidence on record, it is disclosed before this court that PW-1 in her 

cross-examination admitted that accused stayed with her husband in a separate 

house and her house situated 200 meter away from the house of accused.  PW-2 

says that hearing hue and cry she along with accused came out and saw that 

accused run towards paddy field to go Khelmati centre, both of them were taking as 

to what happened with the informant. That facts renders the version of the victim 

contradictory and doubtful in nature. In presence of such contradictions, this court 

cannot put its reliance upon the sole version of the victim as her sole version are 

appears to be not corroborative piece of evidence. 

17. In the result, it is seen that PW-1 although supports that accused poured kerosene 

on her body but PW-2 deposed that no such occurrence happened with victim.    

PW-3 says that informant lodged false case against the accused. All the aforesaid 

contradictions makes the evidences of prosecution contradictory.  

18.    Therefore, in the light of aforesaid discussion this court find that that prosecution 

side failed to prove the guilty of the accused Anjali Sarkar beyond any reasonable 

doubt. Hence, the accused Anjali Sarkar is acquitted from the charges under 

section-498 A/307/506 IPC. Accused sets at liberty. Bail bond is extended for six 

months in view of section-437A of Cr.P.C. 

19. This case is disposed of accordingly. Judgement is pronounced and delivered in 

open court under the seal and signature of this court on 5th day of September’ 

2019.  

          

                                                                                                         (N. J. HAQUE) 
Asstt. Sessions Judge 

          Sonitpur, Tezpur  
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A P E N D I X 
 

 
1. Prosecution witnesses:    PW-1 : Smt. Alpana Sarkar, victim 

                                                              PW-2  : Smt. Bina Das  
                                                              PW-3  : Smt. Anita Sarkar @ Das 
                                                              PW-4  : Sri Jaybir Baishya 
                                                        PW-5  : Sri Sukh Ranjan Bhumik 
      PW-6  : Sri Abbas Ali 
      PW-7  : Dr. Hemanta Koch, MO 

PW-8  : Sri Bhagaban Deka, IO 
 
 

2. Prosecution Exhibits  Ext.1   :  Ejahar 
Ext.1(1) :  Signature of informant  
Ext.2   :  Medical report  
Ext.2(1) :  Signature of MO 
Ext.3  :  Sketch Map 
Ext.3(1) :  Signature of IO 
Ext.4   :  Charge-sheet 
Ext.4(1) :  Signature of IO 
 
 
 

3. Defence Exhibits    NIL 
 

 
4. Material  Exhibits                        :- Nil  

 
 

  

    (N. J. HAQUE) 
       Asstt. Sessions Judge 

Tezpur, Sonitpur 
 

Dictated and corrected by me. 
 

Dictation taken and  
Transcribed be me: 
 
        
(J. K Muru), Steno. 


